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Written Answers
Dredging of Paradeep Port in Orissa

6066. SHRIMATI ILA PALCHOU-
DHURI: Will the Minister of SHIPPiNG
AND TRANSPORT be pleased to state:

(a) whether it is a fact that an agree-
ment has been made with a Japanese firm
for the dredging of the Paradeep Port in
Orissa;

(b) if so, the name of the firm, and the
main features of the agreement with parti-
cular reference to its financial implications
and the b-nefit which will accrue to the
Indian trade therefrom; and

(c) the time by which the work is
likely to be taken in hand and completed?

THE DEPUTY M'NISTER IN THE
DEPATMENT OF PARLIAMENTARY
AFFAIRS AND IN THE M'NISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) to (c). The Parad-ep
Port Trust have enered into a contract with
M's. Penta Oceam Construction Company
Limited, Japan, for dredging a sand trap near
the tip of the southern breakwater to arrest
the littoral drift, for widening the turning
circle from 1,100 ft. to 1,725 ft. to ensure
safe navigation and entertaining ships of
up'o 60,000 D.W.T. and for desilting the
chann'l. The estimated cost of the work
covered by the contract is Rs. 145 lakhs
including foreign exchange amounting to
about Rs. 116 lakhs. The work has
already started and is likely to bz completed
by October, 1969.
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Formation of a ‘Dredger Pool’ for Ports

6068. SHRI D.C. SHARMA:
SHRI BENI SHANKER SHARMA:
SHRI HARDAYAL DEVGUN:
SHRI RANJ:T SINGH:
SHRI BAL RAJ MADHOK:

Wi'l the Minister of SH'PP'NG AND
TRANSPORT be pleased to state:

(a) whether a proposal to form a dredger
pool which coult be shared by the ports in
an emergency is under consideration;

(b) if so, the details of the proposal, if
finalised; and

(c) the steps taken to implement the
same?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE M NISTRY OF
SH' PPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) to (c). It is proprsed
to set-up a Central Dredging Organisa‘ion.
To start with it has been deciled to acquire
two dredgers from ab-oad to meet the urgent
capital dredging requirements of ports and
to clear the backlog of dredgig at the
various ports. Necesca"y steps have been
initiated for the acquisition of the dredgers.

School Dress in Central Schools

6069. SHRI D.C. SHARMA:
SHRI BENI SHANKER SHARMA:
SHRI HARDAYAL DEVGUN:
SHRI RAMIJIT SINGH:

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:



125 Written Answers
(a) whether it is a fact that daily uce of
school dress by children in the Central
Schools is compulsory;

(b) whether it is also a fact that children
are beaten with sticks and canes if one of the
items of the dress is not there for any parti-
cular reason;

(c) whether it is further a fact that no
exception is made for any casual default for
genuine reasons;

(d) wherher it is a fact that the children
are bea'en in the Andrews Ganj School
for any casual default even if the parents
have given in writing the justification for
the casual default;

(e) if so, the justification for doing so;
and

(f) the reasons why no written warning
or complaint is ma'e to the parents for
any such default and why no chance is
given for such lapses when there can be
some genuine causes for the same?

THE MINISTER OF STATE IN THE
M'N'STRY OF EDUCATION AND

YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) Yes, Sir.

(b) No, Sir.

(c) No, sir. By and large, stucents

come in. the prescribed uniform. In a few

v
cases there are defauliers, they are advised
to come in the proper uniform. Further,
punils, who newly join the Vidya'ays or
when uniforms are not ready or available
for one reason or the other, the matter is
condoned.

(d) No. sir. No cases have so far been
reported. in which any stud'nt has been
beaen in the Andrews Ganj Kendriya
Vidyalaya for any casual default.

(¢) Does not arise.

() A verbal warning is given to the
stuents in the case of casual defaults, and
written notices are given to parents in the
case of habitual neglect.

CHAITRA 21, 1891 (SAKA)

Written Answers 126

Demand for a Sikh Homeland

6070. SHRT D.C. SHARMA:
SHRI BEN' SHANKER
SHARMA:
SHRI HARDAYAL DEVGUN:
SHRI RANJIT SINGH:

Will the Minister of HOME AFFAIRS
be pleased to state:

(@) whether the demand for a Sikh
Homeland has been revived;

(b) if so, the reaction of Government
thereto; and

(c) the steps proposed to be taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
State Government have reported that no
such demand has been revived.

(b) and (c). Do not arise.

Confirmation of Assistants

7071. SHRI D. C. SHARMA:
SHRI BENI SHANKER
SHARMA:
SHRI HARDAYAL DEVGUN:
SHRI RANJIT SINGH:
SHRI BAL RAJ MADHOK:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that a large
number of Assistants with more than 15
years of service in that post are still waiting
for their turn for confirmation;

(b) if so, their number;

(c) whether there is any chance of these
persons getting confirmation in the near
future; and

(d) if so, the steps proposed to be taken
to -ensure early confirmation of such
employees?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI





